
State vs. Not Known
DD No. 36B dt. 04.01.2019

PS. Madhu Vihar
27.11.2020           

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An  application  for  calling  status  report  filed  on  behalf  of

complainant / applicant.

Status report filed. Copy be supplied to applicant against receipt. 

In view of the same, application disposed off accordingly. 

(Bharat Aggarwal)        
MM/SHD/KKD Courts/ Delhi

27.11.2020         
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State vs. Amir @ Tori s/o Lt. Md. Shabir
FIR No. 458/20

PS. Jafrabad
U/s. 25/54/59 Arms Act

27.11.2020           
Present order shall dispose off the bail application of accused Amir @

Tori s/o Lt. Md. Shabir.

Present: Ld. APP for the state
Counsel for Applicant (through Webex).

  

It  is  stated that  accused is in  JC since 05.11.2020 and was falsely

implicated in the present case. It  is further stated that nothing incriminating has

been recovered from the possession of accused. It is further stated that accused is

no more required for custodial interrogation and that accused may be released on

bail. 

In reply thereof, it is stated by IO that allegations against the accused

person is serious in nature,  as accused was apprehended at the spot with one

deshi katta. It is further stated that investigation is pending in the present case. It is

further  stated  that  accused  has  involvement  in  08  other  cases  and  a  habitual

offender.

 Heard the arguments through VC and perused the record. 

In  the  present  case,  allegations against  the accused are  serious in

nature.  Further,  accused  was  arrested  from  the  spot.  Further,  accused  has

involvement in 08 other cases and a habitual offender. Furthermore, investigation is

pending in the present case. In such circumstances, the possibility of accused of

tampering with evidence or again committing the similar crime, if released on bail,

cannot be ignored. In view of the above discussed facts and circumstances, no

ground for bail if made out. In view of same, bail application if accused Amir @ Tori

s/o Lt. Md. Shabir stands dismissed. Application disposed off accordingly.

Let the copy of this order be uploaded on the official website of District

Court. Computer Branch is directed to comply accordingly.

(Bharat Aggarwal)        
MM/SHD/KKD Courts/ Delhi

27.11.2020          
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State vs. Javed @ Laddu 
e-FIR No.  023658/20

PS. Jafrabad
U/s. 379/411 IPC

27.11.2020           

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An  application for  grant  of  bail  moved on behalf  of  applicant  /

accused Javed @ Laddu s/o Wahid Ali @ Munna Khan. 

Reply filed by the IO. As per reply filed by the IO, no such accused

in the name of  Javed @ Laddu s/o Wahid Ali @ Munna Khan was arrested in

the present FIR.  

In view of the same, application stands disposed off accordingly. 

(Bharat Aggarwal)        
MM/SHD/KKD Courts/ Delhi

27.11.2020               
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